
;1HE CENia^ ADMIiNiISTRATr\^ THIBUN/4.
PRIHCIPmL bench

O.A. No. 2693/93
3719/93

NewEtelhi, dated the 9th Feb., 1994

Hon'ble Mr. N,V.Krishnan, Vice Chairraan(rt)
Hon'ble Mr. B.S, Hegde, Membe r (Judicial)

Union of fcdia through

1, General Manager,
Northern Railway,
Baroda House, New U-elhi-liCOOl

2. Divisional Personnel Officer,
Bikaner Division, N.R, D.R.M.Office,
Bikane r-334001

(By Alvocate •ih.R#!. Dhawan )

Versus

Applic ants

1. Shri Maol Chand 3/o Shri Sarwan,
Ete st Giver Gat; man uncbr P.W.I#
N.R. BikaP.er Division, Delhi Darai Rohilla,
Delhi

2. Presiding Officer,
Central ^vt.Labour Court,
Ansal Bhawan, 11th Floor, K.G.Marg,

,... fie sponcfcnts

,R(ORALi

(Hon'ble Sh.N.V. Krishnan, Vice Ghairm3n(H))

The ^plicants have filed MA 3719/93

for condonation of delay.

2. The O.A. is against the Labour Court's

Award dated 10.1,1992. The order is challenged on the

grounii that the Labour Court does not have any jurisdiction

in the matter. O.A. has been filed on 14.12.1993.

Obviously the O.A. is belated.



3, >ifiplicants have filed MA 3719/93 to condone

the delay. It is stated therein that certified copy was

applied for only on 21.9.1993 which was ready on 7.10,93

and received on 13.10.93 and the OA was filed only on

14.12.1994. Vfe have seen -Uie avernment made in the M.A.

it

for condonation of delay which attribute^to the counsel

in the Labour court. Vfe are not satisfied with the reasons

for ctelay. In the circumstances, Ma for condonation of

cfelay is dismissed. OA is, therefore dismissed as

time barred.

(3.3. He^:

Me mbe r (J)

(N. V.Krishnan)

Vice Chairman (a)


